(a) whether Government has recelved any information or representations over the year that
the existing infrastructure in the tribal areas of Fast Godavari and West Godavarl districts of Andbra

Pradesh have totally and irrevocably damaged due to congtruction on mega projects;

(b)  whether it is a fact that Government has not reacted in any positive manner to bring

relief to the tribals and poor farmers living in the vicinity of the mega dams;

(23 whether meeting has been called to discuss on the negative impact on tribal by the
sustained damage to the vulnerable and modest infrastructure like roads in Polavaram, Pydepalli and

g lot of other villages; and
(d) the carrective steps proposed in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHAR BHAI
CHAUDHARY): (&) This Ministry has not received any information or representation that the existing
infrastructure in the tribal areas of Fast Godavari and Yest Godavari districts of Andhra Pradesh been

totally and irrevocably damaged due to canstruction on mega projects.

(b) Since the Government has not recelved any information or representation abaut total
ana irrevocable damage to the existing infrastructure in those districts of Andhra Pradesh, the

guestion of any reaction from the Government does not arige.

(c) Nosuch meeting has been called as no information or representation has been received
ahout sustained damage to the vulnerable and madest infrastructure in Polavaram, Pydepalli or other

villages.
(d) The guestion does net arise.
Targst of ICDS

T1628. SHRI KAPTAN SINGH SOLANKI: Will the Minister of WOMEN AND CHILD

DEVELOPMENT be plegsed to state:

(ay) whether it is a fact that the Integrated Child Development Services scheme being run

throughout the country is far behind from its target;

TOnginal notice of the guestion was recerved in Hindi.
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(b) ifso, the detalls thereof;
(c) whether any complaints of fraud in the scheme have been received by Government; and
(d) ifso, the details thereof, State-wize and th e action taken thereon 7

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMAT| KRISHNA TIRATHY: (&) and (b The Integrated Chid Development Service [ICDS]
Scheme has been expanded in the years 2005-06, 2006-07 and 2008-02, With these expansions, the
Government of India has cumulatively approved, 7076 Projects and 14 lakh Anganwadi Centres

[A\NCS], including 20,000 Anganwad on Demand o be sanctioned and made operational.

The sanctioned number of Projects and AWCs/Mini-AWCs, have Increased from 8662 and &
lakh respectively s on 31.3.2002 to 70712 and 13.47 lakh AWCs/Min-AWCs as on 31.6.2010. The
acheme presently operates through a network of 5560 aperaticnal Projects and 11.83 lakh aperational

AWCs/Mini- AWCs.

The State Govern merits and UT Administrations have been impressed Lpon to operationalise

all the AWCs at the earliest.
(2 Nosuch complaints have boeri recelved by the Ministry.
(d) Does net arise.
Maltreatment and lack of amenities in child reform homes

11627, SHRINARENDRA BUDANIA:
DR. PRABHA THAKUR:

W the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether Government i aware of the meihreatment meted out to the children in various

child reform homes as well ag of their pathetic life conditions ;

(b) whether Government has put in place any system for ensuring pure drinking water,
wholesome meal, education, sanitation, sportg, health, humane behaviour and better care for the

children of all child reform homes; and

(c) if sa, the detalls thereof and if not, the re asons therefor?

TOnginal notice of the guestion was received in Hindi.

342



